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competence either to organize the plant or
to run it. For a certain period the train-
ing :has to be given to them.

MASTER PLAN FOR DELHI

*95. SHRI KANWAR LAL GUPTA:
Will the Minister of WORKS, HOUSING
AND SUPPLY be pleased to state :

(a) whether Government have received
proposals to revise the ‘Master Plan for
Delhi;

(b) whether Government have received
any communication about this from the
Delhi Administration; and

(c) if so, the reactions of Governmeat
thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING AND
SUPPLY (SHRI IQBAL SINGH) : (a)
No, but changes in the land use prescribed
in the Master Plan for Dzlhi have been
allowed, wherever they were found neces-
sary, in accordance with the provisions of
the Delhi Development Act, 1957,

{b) No.
(c) Does not arise.
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A, A TATqE F T 9T Fa7
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SHRI S. KUNDU : There is an impor-
tant question. .. ...

MR, SPEAKER : I know it is an impor-
tant question. Will the hon, Member kindly
sit down ?

SHRI S. KUNDU : The jhuggiwallas and
jhompriwallas have been thrown out of
their dwellings, and entire huts have been
demolished. . . .

MR. SPEAKER : Will the hon. Member
kindly sit down? He cannot get up like
this and go on putting questions. He can-
not get any precedence over the others, who
have tabled the question,

SHRI S. KUNDU : The hon. Minister
says that they are on Government land, and,
therefore, they are being thrown out....

MR. SPEAKER : Order, order. Nothing
that the hon. Member says will be recorded.

1 know that it is an important question
and that is why I am asking the Member
to put questions one by one.

SHRI BRAHM PRAKASH : The Delhi
Master Plan envisaged two things. One is
that they had made a certain population
projection for the Master Plan in the ter-
ritory of Delhi. They also envisaged that
in order to check the concentration of popu-
lation in Delhi, the adjoining areas in the
States of U.P. and Haryana will also be
developed. What steps have been taken in
that connection ?
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SHRI PILOO MODY : Delhi is perhaps
the only major city in this country which
has any real master plan at all, but unfor-
tunately the concept of a master plan has
been thought of as a static one and nothing
has been done to keep the master plan up
to date from year to year. In fact, the
entire implementation of the master plan
kas been proliferated in God knows how
many agencies, with the result that this mat-
ter has left the hands of the technicians and
got into the hands of politicians, As you
heard the Minister saying just now, the
Chief Minister of Haryana, Punjab etc, are
meeting to decide what to do as if they
knew what there was to be done. There-
fore, 1 would like to know whether the
Government has any plan of restoring the
master plan back into the hands of the
technicians and taking it away from the
hands of the politicians.

SHRI IQBAL SINGH : We are acting
on the advice of the architects and techni-
«cians, the plan was prepared by them, but
as far as changes in the master plan are
<concerned, there are more pressures for it
than implementing the master plan. We
are resisting those pr es, we want the
master plan to be implemented in that
Spirit,

MR. SPEAKER : Shri Vasudevan Nair.
‘Next question.

SHRI SHEO NARAIN : You have pas-
sed on to the next question.

MR. SPEAKER : That is why I asked you
oot to go to the Krishna waters, it is in
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South India. If he is an expert in all sub-
jects, Delhi, Krishna, Godavari etc., I can-
pot help it. I told him pointedly.

PROHIBITION

*96. SHRI VASUDEVAN NAIR : Will
the Minister of SOCIAL WELFARE be
pleased to state :

(a) whether a number of State Govern-
ments have already scrapped Prohibition in
their States;

(b) if so, the reasons advanced by these
State Governments for scrapping Prohibi-
tion;

(c) whether the Central Government
have reviewed its policy on Prohibition in
the light of these developments; and

(d) if so, the results thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRIMATI PHULRENU GUHA) : (a)
So far prohibition has been withdrawn from
the dry areas of Kerala covering four dis-
tricts and Haryana covering one district.
In Madhya Pradesh the Madhya Pradesh
Prohibition Act, 1938 has been repealed
w.ef. 1st August, 1967,

(b) The Haryana Government stated that
they lifted prohibition to eliminate mal-
practices, to stop smuggling and to get legi-
timate revenues. Kerala did not assign any
specific reason and no information is avail-
able about Madhya Pradesh.

(c) There has been no change in the
Policy of the Central Government.

(d) Does not arise,

SHRI VASUDEVAN NAIR: Already,
quite a number of State Governments have
thought it fit and necessary to relax or
even to scrap prohibition. Is it not a fact
that several other Governments including
many Congress Governments have been
pressing the Centre to make good the re-
venue that they are losing because of the
imposition of prohibition in those States,
and may I know whether the Central Gov-
ernment has agreed to advance the money
that they need in order to compensate the
revenue that they lose by prohibition ?





